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MR, SPEAKER: Nothing should be
recorded.

n (Interruptions)
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I have not been able to ascertain the
facts. Let me ascertain them.

SHRI CHANDRAJIT YADAV
(Azamgarh): Are you ascertaining
the facts?

MR, SPEAKER: Yes, why not?
(Interruptions). I have told you time
and again, you are unnecessarily
wasting the time of the House. That
is not good,

(Interruptions),

SHRI SATISH AGARWAL (Jai-
pur): A very serious situation has
arisen on account of unilateral and
unwarranted imposition of counter-
veiling duties and trade curbs by the
US Government on our exports, and
this is going to adversely affect the
whole trading pattern of our country.

MR. SPEAKER: Let me consider
it, I will consider it. It has not been
rejected.

=t Tt AT (FFITAYT) ¢ AT
T AT B oW v AR K ¥ uw
fter v e & | RragTmag R
f& 2w gurs g Ay diga gra § o
R Y fa g0 dro qw¥ & aY dgaTq
co. . (wmEETR) L,

s RERd : & 99 &1 3@ @I
LR

**Not recorded,

SRAVANA 16, 1003 (SAKA)

on the Table 229

PAPERS LAID ON THE TABLE

ANNUAL ACCOUNTS OF PARADIP PORT

TRUST ror 1978-79 AMD VISAKHAPAT-

NAM Porr TRUsT rox 1978-79 aAmD
TWO STATEMENTS FOR DELAY

THE MINISTER OF GHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A, P.
SHARMA): I beg to lay on the
Table:

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (2) of
section 103 of the Major Port Trusts
Act, 1963:—

(i) Annual Accounts of the
Paradip Port Trust for the year
1978-79 and the Audit Report
thereon. [Placed in Library. See
No. LT-1232(80]

(ii) Annual Accounts of the
Viskhapatnam Port Trust for the
year 1978-79 and the Audit Re-
port ‘thereon.,

(2) Two statements (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (1) above, [Placed in
Library. See No, LT-1233(80].

STATEMENTS SHOWING TEE ACTION
TAKEN BY THE (OVERNMENT ON VARIOUS
ASSURANCES, PROMISES AND  UNDER-
TAKINGS GIVEN BY THr MINISTERS
DURING THE VARIOUs SESSIONs OF LOK

SABHA,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI BHISHMA
NARAIN SINGH): I beg to lay on
the Table the following statements
(Hindi and English versions) ghow-
ing the action taken by the Govern-
undertakings given by the Ministers
ment on various assurances, promises
and undertakings given by the Minis-
ters during the various sessions of
Lok Sabha:—

(1) Statement No.

XXT—Second Session,

1977.

(2) Gtatement No.

XVI-Thjrd Session, ;
1977, o
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(ii) The Shipping Development
XI(Jzz-I:t::tel:ne;:ssioﬁo. | Fund Committee (Technical
1978 Assistant) R.ecru'xtment ) Ru}e,
\ 1979, published in Notification
(4) _Statement No. No. G.SR. 1162 in Gazette of
XII-Fifth  Session, India dated the 15th September,

1978. 1970,

(5) Statement No. | gixtp
X1—Sixth Session, { 1.k
1978. r Sabha

(6) Statement No.
. XIV—Seventh Session,

1979.
(7) Statement No.
V—Eighth Session,
1979. )
(8) Statement No. )
WI—First - Session,
1980.
(9) Statement No. | Seventh
II—Second Session, > Is‘f:ha
1980.
(10) Statement No.
I—Third Session,
1980. J
[Placed in Library. See Ne. LT-

1234180].

NOTIFICATIONS UNDER THE MERCHANT
SHIPPING ACT, 1958 AND A STATEMENT
FOR DELAY IN LAYING TAESE NOTIFICA-
TIONS

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI BUTA SINGH):
I beg to lay on the Table:

(1) A copy each of the follow-
ing Notifications (Hindj and
English versions) under sub-section
‘(3) of section 458 of the Merchant
Shipping Act, 1958: —

(i) The Shipping Develop-
ment Fund Committee (Accoun-
tants) Recruitment Rules, 1979,
published in Notification No.
G.S.R. 1161 in Gazette of India
dated the 15th September, 1979.

(iii) The Shipping Develop-
ment Fund Committee (Adminis-
trative Officer)  Recruitment
Rules, 1979, published in Notifi-
cation No. G.S.R. 1268 in Gazette
of India dated the 13th October,
1979.

(iv) The Shipping Develop-
ment Fund Committee (Staff Car
and Group ‘D’ Posts Recruit-
ment) Amendment Rules, 1979,
published in Notification No.
G.S.R. 1407 in Gazette of India
dated the 24th November, 1979.

(v) The Shipping Development
Fund Committee (Audit Officer)
Recruitment Rules, 1980, pub-
lisheq in Notification No. G.S.R.
66 in Gazette of India dated the
19th January, 1980.

(2) A statement (Hindi and
English versons) showing reasons
for delay in laying the Notifications
mentioned at (I) above. [Placed in
Library. See No. LT-1235/80].

NOTIFICATIONS UNDER THE CuUsToms
Act, 1962 AND THE CENTRAL EXCISE
RULEs, 1944

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): I beg to lay
on the Table:

(1) A copy each of the following
Notifications  (Hindi and English
versions) under section 159 of the
Customs Act, 1962: —

(i) G.S.R. 454(E) publisheq in
Gazette of India dated the 30th
July, 1980 together with an ex-
planatory memorandum adopting
IS: 8170—1971 for indentification
of finished leather for export.
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(ii) G.S.R. 457(E) published in
Gazette of India dated the 31st
July, 1980 together with an ex-
planatory memorandum regard-
ing revised rate of exchange for
conversion of Pound Sterling
into Indian currency or vice-
versa. [Placed in Library. See
No. LT-1236/80].

(2) A copy each of Notification
No. G.S.R. 458(E) and 459(E)
(Hindi anq English versions) pub-
lished in Gazette of India dated
the 31st July, 1980 together with
an explanatory memorandum re-
garding concessional rate of duty
to films of predominantly edu-
cational value and exemption from
excise duty of documentary film not
exceeding 500 metre in length,
issued under the Centraj Excise
Ru'es, 1944. [Placed in Library.
See No, LT-1237|80].

REVIEW ON, ANNUAL REPORT, DIREC.
TOR’S REPORT AND STATEMENTS OF
AccOUNTs OF ORISSA RoAD TRANS-
rokr COMPANY LTp. BERHAMPUR
(GANJAM) FOR 1976-77 AND A
STATEMENT FOR DELAY

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): I beg to lay on
the Table:

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) Review by the Government
on the working of the Orissa
Road Transport Company Limi-
ted, Berhampur (Ganjam) for
the year 1976-77.

(ii) Annual Report of the
Orissa Road Transport Company
Limited, Berhampur (Ganjam)
for the year 1976-77.

(lii) Director's Report and
statement of accountg for the
year 1976-77 of the Orissa Road
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Transport Company  Limited,
Berhampur (Ganjam) and the
comments of the Comptroller and
Auditor General thereon.

(2) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No, LT-
1238/80].

12.14 hrs,
COMMITTEE ON ABSENCE OF
MEMBERS
MINUTES

SHRI P. V. G. RAJU (Bobbili):
Sir, I beg to lay on the Table Minutes
of the sitting of the Committee on
Absence of Members from the Sittings
of the House held on the 22nd July,
1980.

[

12.15 hrs. ) ' N

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SHORTAGE OF LIFE SAVING AND OTHER
ESSENTIAL DRUGS

SHRI RASHEED MASOOD (Saha-
ranpur): I call the attention of the
Minister of Petroleum, Chemicals
anq Fertilizers to the following
matter of urgent public importance
and I request that he may make a
statement thereon:

“Reported acute shortage of life
saving and other essential drugs
in Delhi and other parts of the
country.” '

[MR. DEPUTY-SPEAKER in the Chair]

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
'(SHRI DALBIR SINGH): The De-
partments of Chemicals and Fertilizers
monitors on a regular basis the



